IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
COURT -1V

ITEM No.401
IA/3688/ND/2022, IA/2016/ND/2022, IA/4586/ND/2021,
IA/501/ND/2021 IN IB/3353/ND/2019

IN THE MATTER OF:

Jones Lang Lasalle Building Operations Pvt. Applicant
Ltd.

Versus

Sare Facility (OMR) Services Pvt. Ltd. Respondent

Order under Section 9 of IBC, 2016.

Order delivered on 10.10.2022

Coram:
MR. DHARMINDER SINGH
HON’BLE MEMBER (JUDICIAL)

DR. BINOD KUMAR SINHA,
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the RP : Mr. Aman Choudhary, Adv.
For the Respondent : Ms. Anshwarya, Adv.

ORDER
IA No.3688/2022

This application has been filed on behalf of the RP for withdrawal of
the petition under Section 9 of the IBC Code i.e. IB N0.3353/2019, whereby
CIRP was triggered vide order dated 31.12.2020. Form-FA has been placed
on record. CoC consists of only one CoC member namely M/s. Jones Lang
Lasalle Building Operations Pvt. Ltd (JLL) i.e. the original applicant in IB
No.3353/2019. Ld. RP has confirmed the same. Further, there is no claim
as stated by Ld. Counsel for the RP Mr. Aman Choudhary except the claim
of JLL. Ld. Counsel for the RP also stated that the CIRP costs as well as fees

have already been paid and nothing is due towards the Corporate Debtor.

In view of the above said facts, the present application i.e. IA

No.3688/2022 standsallowed. The Corporate Debtor standsrelived from the



rigours of CIRP process. Accordingly, the CIRP proceedings shall stand

closed.

IB/3353/ND/2019 stands closed. RP stands discharged.

In view of the above said facts, all the pending applications i.e.
IA/501/ND/2021, 1A/4586/ND/2021 & IA/2016/ND/2022 stand

infructuous.

Ld. RP is directed to hand over all the relevant documents and

management of the Corporate Debtor to the Suspended Board of Directors.
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DR. BINOD KﬁMAR SINHA DHARMINDER SINGH
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
Amit

Order dated 10.10.2022




